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        Leave granted.
        The Division Bench of the High Court has dismissed the Sales Tax Revision in these 
appeals relying upon a judgment of the same Court in Sales Tax Revision No.9 of 2006 
against which the assessee had filed an appeal in this Court.  This Court accepted the 
appeal in the case of Peekay Re-rolling Mills (P) Ltd. v. Asstt. Commissioner & Anr. 
reported in 2007(4) SCC 30 and set aside the order passed in Sales Tax Revision No.9 of 
2006.  
        In view of the fact that the judgment in Sales Tax Revision  No.9  of  2006  relying
  
upon  which  the  High  Court 
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dismissed the Sales Tax Revision out of which the present appeals arise, has been set aside 
by this Court in the case of Peekay Re-rolling Mills (P) Ltd. (supra), we set aside the 
impugned orders of the High Court as well and allow the appeals in the same terms.  No 
costs.


